381 Resol, Re.

THE VICE-CHAIRMAN (SHRI MD.
SALIM). Private Membars' ‘Resolution.
Shri Suresh Pachouri (o continue. If
Members cooperate, we Will finish it
early. ’
Resolution Re. Unprecedented Rise in
the Prices of Essential Commodities as
a result of hike in administered prices
—Contd.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Govindram Miri. Not
here. Shri O. P. Kohli, Not here,

i Dipankar Mukherjee, Please be
brief. :

SHRI DIPANKAR MUKHERJEE
(West Bengal): Mr. Vice-Chairman, Sir,
while supporting the Resolution many
Memberg bhave spoken in many ways. I
give some figures and let those figures
speak for themselves, The prices of
essential commodities under the Public
Distribution System jn Delhi is as
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fallows; On 28.12.1991 <wheat price was
Rs. 2.96 and on 1.2.1994 jt was Rs.
4.27. Cn 2f .12.1991 rice price was
Rs. 3.93 and on 1.2.1994 it was Rs.
6.90. On 28.12.1991 sugar price was
Rs. 6.10 and on 1.2.1994 it was Rs.
9.51 v 4

Thy prices of the same commodities
in the Kendriya Bhanday is Delhi are:
The price of rice today s Rs. 7.60
while it was Rs. 650 in 1992 Two
veary back the price of sugar was Rs.
9.55. Today the price of sugar is Rs.
14.20. Today the price of atta, 10 kilo-
grams, is Rs. 53.50, It was Rs. 47 two
vears back, Today the price of chana
is Rs. 13.30. Two years back it was
Rs. 8.95. Now, what do these exactly
mean? It is clear that in spitg of the
repcated assurances the Government has
not been able to control the prices, It is
also clear tha; the worst affected are
the weaker sections of the society, Under

these cjircumstances, the rapid deteriora-

rion in the living conditions jis either an
accepted part of the Government policy
or the Government is not able to con-
trol the prices in spite of its best inten-
tions. The whole thing seems to be the
resuly of the transition to a globalised
cconomy. Whatever discussion in going
on, the inflation rate is going up and
down and it is misleading. I; is a basic
fact, whether the rate of inflation goes
down or up, that the prices of essential
commodities keep on shooting un inex-
orably. The rise in the prices of petro-
leum products, and charges for transpor-
tation, power, etc., are all there, Tdon't
understand how the prices of these com-
modities could be controlled unilaterally.
So. the Government should admit one
of its follies, that is, cither the steep
rise is an accepted fact of (he new eco-
nomijc policy or the Government is
unable to control the prices. Thank you.

THE MINISTER OF CIVIL. SUP-
PLIES., CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION (SHRI A. K.
ANTONY): Mr. Vice-Chairman, Sir, T
am thankful to all the hon. Members for
the anxiety which they have shown for
the moss important area. Price stability
{s the goal of the country and also it

[ 6 MAY 1994 ]

Rise in prices 386

is the goal of 'he Government, I don't
want to score uny point over any of the
Members sitting on this' side or that
side because this is not a matter to be
debated on political Yines. All of us are
equally concerneq about the betterment
of the life of the common man. Unless
there is price stability it will be difficult
to assure gz better life fo the common
people. Our Government is very much
concerned about jt. I don’t want to say
that other Members are not concerned
ahout jt. That is why I don’t want to
have any dispute with anybody. Al of
us are equally concernmed about certein
trends that we are seeinz on the price-
front, There is a tendency of prics
rise in certain areas. We are very much
concerned about that. Al; the Members,
who participated in the debate, gave very
goo] suggestions to improve the situa-
tion. T don't want to give a detailed
reply to all these suggestions. But I
would like to assure the House that the
Government would take serious note of
all the suggestions and criticism made by
the hon. Members irrespective of their
party. We will consider al{ the sugges-
tions very seriously. We will take more
stringent action, more practical action,
to bring down the prices. At the Same
time, I would like to place certain facts
for the consideration of th, House and
also for the consideration of the hon.
Members. In fact Mathurji has done

great service to all of us by moving
this Resolution. Once again he has
brought the point of containing price
rise (o the main agenda of the House.
I am thankful to him. While discussing
the price sitation, we should take seriomus
not, of some of the points. All of us
are very much concerned aboug the
rise in prices. But, ar the same time,
when it comeg (o the question of giving
support to the producer section, then
also all of us are very much concerned.
But where to strike a balance? That is
the real problem. We have to be with
the farmers and we don’y want to harass
the traders. At the same time, we are
concerned about the common people, the
consumers, So, in a malter concerning
the common people, while protecting
the common people we have to protect
the Indjan farmers as well. Even in the
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earlier periods, we had faced food short-
ages. The Governments led by great
leaders like Panditji alsg were compelled
fo fake aids from couatries like the
United States and we used to recejve ajd
under PL-480 and similar other schemes.
It used to be humijliating at times when
‘they helped us in our difficulties with
contempt. They used to say thatr the
Indijan rulers were alwayg going to them
with a begging bowl. That was the state
‘of affairs at thay time. After year of
experience, we came to the conclusion
that we should not be at the mercy of
foreign powers, whoever they might
be, as regards food items, that we must
be self-reliant that we must have food
security, Just as defence is essentiaj for
na}_ional security, food: security is more
importany for national security, social
security, peace and tranquiuty in the
coutnry. For that, we cannot depend on
foreign powers. So, out-of our experience,
we realised that we must encuurage our
farmers, Aund, unless the Indian farmers
are-.cathused, we will not be able to
improve the agricultural production ijn
our country. In the earlier years, what
was the support price that used to be
given to the farmers? For instance, in
the -years 1984, 1985 and 1986, the
increase in the support price for common
paddy was:Rs. 5, Rs, 4 and Rs. 4, res-
pectively. Year aftrer year the increase
in-support price - used to be omnly Rs. 5,
Rs: 4 and Rs.. 6 respectively. For super-
fine . paddy also, the increase was like
Rs. 5, Rs: 4 and Rs. 4; and for wheat,
it was Rs. 5, Rs 5 and Rs 4
respectively. In view - of this, the far-
mers. were agitated that we were giving
them only - a-very little increase in
their~ support prices, and the net result
was . that: we were forced to face short-
ages. And we-  were even compelled to
import foodgrains. So this  experience
taught us that we must support the
farmers,” we must enthuse them and we
must ‘give them ‘all facilities and only
then will théy produce move. So, in the
last two or three years, there has been
a -steep imcrease in the support prices.
As ‘compared ts 1984, 1985 and 1986,
when the jncrease used to te only Rs. 5,
Rs. 4 anpd Rs. 4 respectively, in the last
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three vears, the increasc i~ the support
price for common paddy nas respectively
been Rs. 25, Rs. 40 and Rs. 40, As

regards wheat also, when the increase was

Rs. 5, Rs. 5 and Rs. 4 in 1984, 1985
and 1986 respectively, the increase in
the support price for wheat last year
was Rs. 55. Similarly, ten years tack,

the increase in support price for paddy
was Rs. 5, but now it has been increased
from Rs. 40 tg Rs. &0. The result is
that the farmers are enthused and now
the granaries are full. The FCI is find-
ing it difficult to procure all the food-
grajns. They have got 24 million ton-
nes f foodgrains in their godowns. So.
we - are self-sufficient in foodgrains. But
the point is when we give more support
price to the farmers, naturally the Gov-
ernment is compelleq to increase the issue
price also, The Government increased
thy issue price not because of any com-
pulsion from the TMF or from any out-
side agency or because of its anxiety to
redice the food subsidy. The food sub-
sidy is also increasing year after year.
In the last year’s Budget estimates, the
fool subsidy was Rs. 3,000 crores, In
this year's estimates it is Rs. 4,000
crores. It may increase. So, every vear
the food subsidy is increasing. It is
increasing. not because of the reduc-
tion in the food subsidy. The issue price
is increasing because of the steen rise
in the support price. So. when we
are heiping the farmers by increasing
the support price. that portion of the
increase is passed on to the consumets.
Now, we have come to a point when
all thos; -persons who are interested in
the well--being of the farmers as well
as that of the consumers we musg strike
a fair balance between the various in-
terssts. We have to strike a fair balance
between the farmers’ interests and the
consumers’ interests. For that I need
the cooperation of all the Members of
Parliament. Then only w¢ can give the
essential commodities at an affordable
price to the common people Regarding

sugar also in earlier years the support
price increase was very  very
limited, Now, its price is
alsg increasing steeply, As a result

we bhave to increase the sugar price
algo. Likewise in every area the
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same is the situation. So, I do not
want to go into further details. My
point is that in our anxiely to attain
food suﬂimency in our anxiety to be
self-reliant on thc food front, we de-
cided to give maximum enocurage.
ment to thy farmers. So, we bhave
aerieved our targets. As a result
we are forced to increase the issue
price steeply. Now, the Government
expect the cooperation of all  sections
to strike a fair balance betyreen va-
rious interests, We cannot allow
the price of foodgrains to go up
steply . On this point I agree with
you. I do not minimse the sufferings
of the common people. Whenever
there is a price rise the Government
is taking all possible steps to ensure
that they do not go beyond their
means. Every week we are monito-
rmg the price of 12 essential commo-
dities. Whenever we find that there
is a steep increase in their prices or
whenever we find there 1s  shortage
we are taking urgent measures. Take
the case of edible oil, sugar and cot-
ton. When the Government found
cotton prices were shooting up, it
immediately took a decision to import
cotton. When it found that there
was a real shortage of sugar, it took
a deeision to allow import of sugar
under OGL. That too, with zero point
) duty When we found thag it
3:000 p.m is not advisable to depend on
traders only, the Government
took another dectision also for
the import of sugar becanse ¢ven
after the announcement of the deci-
sion to impot sugar under OGL, still

the pricés were going up. 'l‘hen
the Government took a decision  that
along with the  traders, the STC

should also entéer the world market
to imporg sugar under OGL. We will
feel jts impact very soon, T am sufe,

the sugar prices will come down very

soon.  And this month, we are go-
ing to increase the free sale sugar
also. I feel, as a result of the de-

cision taken by the Government, we
will’ bé able to bring down the sugar

price also, When we found that
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there was some shartage in the pro-
duction of groundnut because of the
fajlure of crop in Andhra Pradesh and
Gujarat, and even though the mus-
tard production is good, the Govern-
ment immediately took a decision
to allow import of palm oil with 65
per cent duty. You have to strike
a balance between the interestg of
the farmers and also the consumers.
That is why, the Governmeng deci-
ded that the import should be at
65 per cent duty. My point s,
whenever we feel that there are
shortages in this country regarding
essential eommodities, the Govern-
ment, without hesitation, will enter
the world market and ‘import the
essentia} commodities. But, at the
same time, we do not want to dam-
pen the spiriz of the Indian farmer
also. We are always taking a ba-
lanced view. But, luckily, now we
have enough _foreign exchange with
us, So, whenever we fecl that there
are shortages in the availability of
essential commodities, the Govern-
ment will not hesitate to import them
after a careful siudy, so that the
supply position gets increased. B

I would like to bring to the attention
of the hon. Members that eevn if
we increase the supply of essential
eommvodities through increased pro-
duction and th imports, wut
times there will be shortages. And
immediately, within one or two days,

-we will not be able to find a solution.

And our  experience is, whenever

- there is some dislecation in the mar-

ket. whenever there is a delay in the
monsoon by one week or a two week
dolay whenever they is some trans-
rort ot strike or som. dislocation in
the railways, immediaely, some sec-
tion of the traders T do mot say all
the traders will shoot up the prices.

SHRI JAGESH DESAI (Maharash-
tra): In festivals.

SHRI A. K. ANTONY). During the
festival time, a section to the traders
'will shoot up the prices. It is not

good. 'We are against harassing  the
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traders. We have already advised
the State Governments not to launch
mrosecutions for smaljl offences on
technjcal grounds.
same time a Government worth the
name should take stringent action
againsy serious offences, whoever the
persons may be irrespective of  their
other loyalties. That is the duty
of the State Governments. The Cent-
ral Governmen¢ extended the Es-
sential Commodieies (Special Provi-
sion) Act by another five years with
the approval of all the Siate Gov-
ernments. New, it 1is the responsi-.
bility of the State Governments that
whenever there is hoarding when-
ever there {s blackmarketing, they
should come down
those = people who are engaged in
blackmarketing. Ag a Ministe; of
Civil Supplies, what T find today is
I secek your co-operation also that

there is a tendency now on the part
of some Sfate Governments to too,
mu<'. pamper the traders. Thai ia
not good, We should notg harasg

the traders; we should not harass the
business community; we should nnt
should not pamper them also because
harass the manufacturers
should not pamper them also because
they are coing business for profis nog
for seocial service. So, whenaver
we find that these people are exploi-
ting the siruation it is the duty of
the State Governments to see that
the ©®lack-marketers and profiteers
are arrested and prosecutions are
launched. Some of the State Gov-
ernments are hesitant to take action
acainst them under the E.C.Act.
Thar creates a problem. I do not
want to name anv State GOvernment
because our aporoach is not for con-
fronration. With the co-operation
of the State Governments only we
wan¢ to take action against those
who indulge in black-marketing and

profiteering. We have requested
the State Governments again and again
to act in such cases. Even last

month T wrote g letter to all the
Chief Ministers to see that action is

But, at the"

heavily against °

but we
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taken against ‘“he Dﬁenders’ at the
same (ime advising them not ¢o ha-
rass the traders on minor and tech-
nical offences. So, along with ad-
ministrative action tg increase pro-
duction and increase supply through
production and through imports, we
take strong action against al] those
wlhwo indulge in black-marketing and
profiteering . Unless we do this, we
will not be able tg contain prices. To
contain the prices and to contain infla-
tion, is one of the foremost prio-
rities ¢f the Government. The Prime
Minister himself is taking personal
interest and on hig initiative in the
last {wo weekg we have taken cer-
tain decisions to correct the imba-

lance. I hope we will be able to
take these:; administrative actions.
The = Minisiry of Agriculture and
other Ministries also are drawing

up some contingeney plans for in-
creasing the production of pulses and
other things because we are having
a shortage on this front. We will
take more practical steps to ihcrease
the production of essential foodgrains
and pulses. On the other hand, we
have also said that whenever thete
are shortages, we will not hesitate
to import the essential commodities
from outside to keep our supply position
comfortable We will not even hesitate
to reduce the stock limit. This also we
have done through wvarious means. Wel
are trying our level best tc bring down,
the prices.

Abour  sugar. the oproduction has
.0t 9een enough. That is why at
the moment there 1isaprice rise, We
emergency measiireq to

under OGL. T do not
all our artemnts will be
successful. We are working in 8
conntry where we have to meve
along with  liberalisacion. Goverm-
ment is very clear on this. T that
atmosphere, unlesc we oven up and
anlese we  liberalise our ecenemy,
we will no; be able to compete in
the world. We have to onen up
and sunnort the industry. agriculture
and  exports. For people, libeali-
sation mecans abandoning Govern-

are faking
import sugar
claim  tha
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menyg conirol and mekig it free for
profiteers which is not good. We
have to act heavily against such peo-
ple. There may be some slip-up
on our side also; I do not dispute it.
We are all human beings. When-
ever we find that things are getting
out of control, whenever we find
that there is shortage and priceg are
going up, we are trying to take strin-
gent action.

" Since hon, Members have raised this
issue in all seriousness I assure the
House that we would consider all the
points made by them and from the
Government side, whatever action,
humanly possible, would be taken,

Regardihg inflation controli and
price control, our Government would
give top privrity and I am sure, with-
in one or two months, as a result of
the various measures taken by the
Gavernment, we would be able to
bring down the inflation rate, Wwe,
would be able (v bring down the
price s,

Sir, with these wuards, T request
the hon. Member, Shri Jagdish Pra-
sad Mathur, to please withdraw his
Resolution.

SHRI JAGESH DESAI: Very honest
Minister. ‘He has spoken from the

heart,
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THE VICE-CHAIRMAN (SHRI
MD. SALIM): Hag the hon. Member
the leave of the House to withdraw
the Resolution?

SHRI PRAGADA KOTAIAH (Aun-
dhra Pradesh): Mr, Vice-Chajrman,
Sir, I would like to seek =a clarifica-
tion from the hon. Minister regard-
ing yarn prices. Thig is a very serious
matter because there has been an
abnormal increase in the prices of
cotton yarn. They have gone up...

THE VICE-CHAJRMAN (SHRI
MD. SALIM): The mover of the Re-
solution is withdrawing the Resolu-
tion. (Interruptions)

SHR] JAGESH DESAI; Cotton ex-
ports have been banned.

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): It has
already %een replied to, (Interrup-
tions)

SHRI PRAGADA KOTAIAH: We
have drawn the attention of the Mi-
njster of Civil Supplies as well ag the
Minister of Textile. The prices have
gone up by more than 150 times. The
weavers are in distress. The weavers
are in misery. What arrangements
have they made? That at least I would
like to know from the Minister. Let
him say what arrangements have been
made. Cotton yarn ig included in the
list of essential commodities—No, 25.
What is that the Government has
done to bring down the prices of cot-
ton yarn and make it available to

R+ YA SABHA ]
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the handloom wevares at reasonable
rates? That is what I would like to

know from the Civil Supplies Minis-
ter.

SHRI A. K. ANTONY: Sir  the
subjecy concerms the Textiles Minis-
try. However, I would like to in-
form the hon. Member that the Tex-
tiles Ministry has already taken some
measures to give some subsidy to the
weavers, 1 will convey hig senti-
ments to the Textiles Ministry. Ex-
port is banned and import also is
allowed under OGL.... (Interrptions)

SHRI PRAGADA KOTAIAH: It
is a very serious matter affecting mil-
lions of people in the country. At
least you should permit me to say
one or two words... (Intérruptions)

(The Resolution was, by lcave, with-
drawn

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Shri Viren J. Shah
to move his Resolution... (Interrup-
tions) .

SHRI PRAGADA KOTAIAH: 1
have made several representations to
the Government. He says my repre-
sentation has been passed on to the
Textiles Ministry. 1 would like to
know what ther have done.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Mr. Kowiah, please.
You cannot speak like that...(Infer-
ruptions) .

SHRI M. A. BABY (Kerala), Sir, I

would like to submit that considering
the feelings of he hon. Member, vyou
may direct the Government.

SHRI A. K. ANTONY: 1 have al-

ready said that considering the sentiments
expressed by the hon, Member—he is
committed to the cause of handloom
weavers—] will convey his snetiments to
the Textilez Minister, But the Govern-
ment has already taken several measures

‘~—to ban the export of cotton and allow

import of cotton. We are also  giving
some subsidy to the weavers... (Inter-

ruptions)
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SHR1 PRAGADA KOTAIAH: Kind-
ly permit me. I would like to know...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): On which matter are you Spea-
king? The House has given him permis-
sion to withdraw the Resolution,

SHRI PRAGADA KOTAIAH: What
are the steps they have taken?  Have
they resulted in the reduction of cotton
yara prices? And what are the steps
they propose to take to help the hand-
loom weavers in distress?

.. . (Interruptions).. .

RESOLUTION RE. MEASURES TO
TACKLE INCREASING CRIMES IN
THE COUNTRY, PARTICULARLY
: AGAINST WOMEN

SHRI VIREN J. SHAH (Maharash-
ira): Sir, I beg to move the following
Resolution:

“This Housc expresses its deep con-
cern over the—

(i) increasing incidents of rape, mo-
lestation, abduction, kidnapping and
a‘roci‘ieg being committed on women
in various parts of the country and
even in the police custody;

(ii) 1illegal detention and [drture by
the police which has become a way
of life;

(iii) failare of Governmental machi-
nery, coupled with judicial delays to
-protect the life, honour, self-respect
and dignity of women in the country;
and

with a view tp improving the status of
women, safeguarding their honour and
dignity -in the country, this House
u-ges upon Government to take imme-
diate steps to- revamp the police ~and
.. legal machinery to. ensure that—

(a) our laws respect the principle of

equality,

(b) our laws aie written in the local
Ianguages: of the people;
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(c) they assume the responmsibility

for informing the

citizeng of their
basic rights; b

(d) our laws arg made senﬁtive to
the specificities of the local situation;

(¢) most of the cases are decided
locally so that people, especially wo-
men are saved from expensive com-
muting to seek redressal;

(f) every case is decided within a
period of six months because justice
delayed is justice denied;

.(g) judges become intimately fami-
Yiar with local customs and usages;

() rolice dministration is rcorient-
ed and reorganised so that the police
help the victims' of atrocities and do
not continue to be perpetrators;

(i) the persons involved and the
police officials found guilty are given
exemplary punishment;

() victims of a‘rocities and torlure,
etc, at the hands of police and other
are adequately compensated; and

(k) woinen organisations and women
Members of Legislatures are closely
associated in making and implemtnting
the laws relating to women.”

During the last two ydars at least in
this very House there were eight ques-
tions of mine on this very subject The
hon. Minister has givén a lot of data.
I am going to look at some specific
points arising out of these. There is a
rape every .eighteen hours, molestation
of women  every seventeen hours and
eve-feasing every four hours. This is. the
ugly face of Dethi, the crime capital of
India, = Bnt, these are only the reported
cases. Delhi has been described even in
a newspaper  arficle as “the sex-crime
capital of India.” These are based only



